BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BRANCH, NEW DELHI

Original Application No. 706/2019

(With report dated 04.12.2019)

Naresh Chopra Applicant

Versus

Govt. of NCT of Delhi | Respondent(s)
Date of Hearing: 08.10.2020

With reference to above it is submitted that as per the direction of Hon’ble
Court, Delhi Jal Board must invoke “polluter pays” principle and recover
compensation from the violaters of law after giving then opportunity. of being
heard as per scale of compensation laid down by the CPCB on the subject.

In this regard, it is pertinent to mentioned that Chief Secretary Delhi was
directed to call a meeting of all concerned for preparation of appropriate SOP
for fixing responsibility on the subject. Accordingly, Department of Environment
of Forest has Circulated Standard Operating Procedure (SOP) for proper
regulation of extraction of ground water, closer and prohibition of illegal activities

relating to issue of borewell / tubewell in NCT of Delhi. As per SOP the procedure

for levy of Environment Compensation (EC) the clause no. 7 & 8 are relevant. Which

are as follows(Annexure-l):

Clause.7 The Deputy Commissioner who is the chairperson of the Advisory
committee will forward the details of illegal borewells to the DPCC
for levying Environment Compensation (EC) for illegal extraction of
Ground Water.

Clause.8 The DPCC will assess Environment Compensation (EC) as per the

methodology devised by CPCB in its report dated 26.06.2019.
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After assessment of the EC, demand will be raised and in case of

non-recovery, SDM to recover EC as arrears of land revenue.

Accordingly a letter was written to the DPCC on dated 02.07.2020 followed

by its reminder on dated 18.08.2020 from the office of EE(South)-1I, DJB.

Thereafter, another request was made by the undersigned on dated
16.09.2020 to access/workout of the Environment Compensation (EC) against the
defaulters(Annexure-II/III/IV).

In view of above, DPCC issued the notice to the defaulters on dated
19.09.2020(Annexure-V/VI/VII/VIII/IX) with the direction to the addressee
called upon to show cause, as to why the above said Environment Compensation
(EC) (Rs. Two lakh) should not be imposed. The reply, if any, should reached
DPCC office within 15 days from the date of issue of notice. Since, the same has
been expired on dated 04.10.2020. Therefore, on inquiry from the DPCC, it has

been informed that no violators has submitted any reply.

Therefore, further action will be informed to the Hon’ble Court accordingly.

Submitted for kind information please.

SE(SOUTH)

Scanned with CamScanner



Annexuvt'-:l;_
TB0go2
= . W’D‘)O & - g = 7 f,
-‘-L_ o PARTMENT OT E‘\"\’LRO\T}IE’\T L‘LPTORESI'

: (GOVT OF NCT.OF. DELIII) .-‘ 5
th Lwcl 1)31111 Secretariat, IP Est 1tc,Ncw Dcllu 110007 -_":

"-'?;_s AU stum E\’Iaguslmtn,s
9 Dj_stncLIvl'agi,Lmte (HQ}

'y/«\'\

Scanned with CamScanner




."‘.

DL]) ulm(.ntofEnmonmcnt o ' 4
Govt Ol NCT otDeHu | o

StmdardOpemtmupmwmue e

Sub;ent‘ Regu]

: I“B"ﬂl

. D .efﬂll.. . vk

wde Hs ordec daied 13

ST ~-'.g;u7:§'zbf_e{§;g’;‘%fé:ii%e; dedhian

, z[fevalzfras i’bunff
- e.xfmcnon r:)f wmid-wm' 75

ai[ comerfzed wzz/rm one

0
£ p) cpmaz’ron of an, appmprzare .S@P

sutbject.; Mfum iy of Ja
marter.” -

....- L3 1

ar -as the vauous dfsmcts ot N
. CGWA vide its notification. omech

c Delf ag over explojted dreas, 15, needing

e T '.__ﬂound_—watej abslract:onauucm ‘€5 ma

cxraction of pround water and o
/prohibition of

- 1/5

aiwn of c\:tractmn of gmund W

.1Ltmhcs rc!ahu-tr-ta use ot borexvensftubcu ells m NCT of

.j ds; _fRakes;:L Iumﬂr v ersus. Govt of

et FLE fﬁ SUZNTE Q)‘"I:Qp abov.; Wé’:’ tera

sty for prev
L water - By way of. zmaz;zﬁm ized: tzzlvéwe?fs i

_yl OJH DI COP}‘C‘I Ve ¥7ei

[ S .{ i may al.m rmc ,,

illegal activities

Fw o=,

atm cIo<:uzc, proh1b1t10u 01'

‘ ’O'Qnai Apphcclnon NG
NCT 01 D°ihz

*Cb 70?() d}rected‘ as under*j‘ -

*emmg eafmctwn -of gro; mcf

. fzei ‘ever: ma’!z
easm es :mrrf be: fa e ﬂ"ﬂofw’

TS

CT of Deﬂn -Are concemed the

2006 has notlhed.alfﬂm Ti¢ ;o

g reaulanon dIliIa*"lStrﬂUDn of;‘—“ '
ndatuahRengdmc—regn!atton of S—=———
Provide

Procedure for clo:,Lre

regarding - Operation. of

Scanned with CamScanner




¢

bomwels/tubcv\rclls dxru:tmns undul Section: 5 of the Enwronmcm'

Dt '_;v;suc.d with the; approval of fHon'ble =~ . .-

Lt Govemor on 18“‘ l\‘(ay -.AOJO zmd“on 10" Jaﬂu’if}’ 2014 Iﬂ ﬂ“’

‘morcsmd_due\.nonw the: auﬂmm‘ncs and thu proced‘ﬂb fU P“”mt use Of

P

%) :,The Deputy Comnu sumer (Rcve:nue) of each dlbLI’th, Who is e
Amhonsed Oiﬁca under the; dm.chon dated, IS 05 ')010 is reqmred

16 superv:sc: ch&ckmg wola’non i, deteclzou of :ll al wells ‘md

—__closire’ hmeoiﬂuTuTziﬁhE‘SD\qu“' L “

W

" 3) An Adwsury Lomnnttce in-each oﬁhe reveme—‘dlsmcts—wnhf*‘—:'i';il--'

repu,sc_nmtwm from DJB CG\VB ULBs, DPCC rcputcd NGO has

been couvmmcd to assist the DC in’ detecting 1Heml borewells for

2/5

Scanﬁed with CamScanner



—

taking dction, }\'ccordhwly the advisory commitiee will prepare a list -
= '-; . -Of such legal borewﬂ]s every month by taking informatjon from all .

wul able. sourees. mr-ludmLT Rchnuﬁ- Ofncus repzesz.macweb of

: Deth hl erd ULBs DPCC \‘GOS and oLhcx rrlevanl scmrces. o

PlOﬂLll\f acuon -nee d Io be takcn by IHc dbOV& I’t:prt'bt,lllﬂtl‘v"’s m_

st deleu:xon of ﬂ[c al’ cvtrq;uon 01 LEDJhd water and fumlshmcr the

4

'5 mme to ﬂn, Adusor) Commlttee pi Ompll} fmpc:nmendxm EI]'-’TIHE:BI

d‘tc'p'oceedmn:.

dfc,mvn bv th:, dlsmcf

: be close | dqul on pnontv as thcsc, have bem aheady xdcnun=d and

e r_.,_ -

g thz pFOLE&* to be compluled w:lhzu a p-"nod of" T.bree months. A

't}:I_Se""h.xllI ‘be: bubl'mﬁt.d to the-
= g rnoﬁimrmg The ﬂlﬂaal
_M_w i : ¢ ells othu tha uthe IM promded by DIB will be taken
R .Llp for closun, ﬂlereaﬁer 03 urth er, m Ihe ﬁrst phase, actwn avamst

borewcll /tubcw lls lef’dULd m commcrcral exploitation of gmund

e b

wal »rmll bc lJ]m:l’l .

5) ln case thc xllegal bmuwellltul)cwc]l is 'ﬂrcady constructed/

(’SIZ} DEB 1% me '\Iﬁ-mbur Sec1efaﬁ* of‘ Ademy Cmentﬂe “and he -

15 u.qmred 10 f:nsure um:,l\' conduct ofthe meama and also_ _te.r_eco'rd

aml?...—u u_rms Emw, alrezrdy :

audronnes ‘lht‘: remaamnh umts to '

-

S oer'mn the s:lme will be closed und i the welu_tmm suppieT ol

' uwrglzed tubewell will be dlsconnectcd -evenifit ig thl()ugh—DG—SGto

— ————— I case-of the ALIeoal—baleWcHﬂ‘:trbc'v\*eﬂ—ls under CDnSn'uctlon then

the erIIm 2 rig will also be sealed.:

o - . ' 3/5

Scanned with CamScanner



5 TO ” .
) i ﬂ‘f‘-‘ PHFPOSC .ot closm e of Hlegql bore\vells/nlbw/eﬂs }Olﬂt achcm

Enforcement of Trauspor* Depaftmé:nt wﬂl be responszble for stnct

cO!nphance of the ‘guidelines. rcgdrdmﬂ mov‘ement of dnﬂmg

-ma cllu1Ls/ng5

4/5 - N

s

Scanned W|th CamScanner



e

| 'l':f : m 1l 1e anuonmenf CProlechmﬁ Acu, 1986 the]l)eputy Cormmssmner =

::.?—"‘;‘.T of e*u.‘h d.ISII]Cf. w111 lammh'pro;secutmn a_gamst ﬂlMd

-

V-
. AR [
By ! y o
LI & i . I o
) s i
SRS [
" L
\ A WA
. AN
; . A
- b? dsl : e - )
A ¢ Faliy t proes ' s i
Ja N -, -
” ) : N
“ i . a
v
— - = e
' S Aoy
Geon . T e -
: .
. — s | b — i !

Scanned with CamScanner



|

( Annerure —TI)

/ ¢ h . DELHI JAL BOARD: GOVT. OF NéT OF DELHI ZQ
/ OFFICE OF THE EXECUTIVE ENGINEER (SOUTH) Il
~ JAL SADAN: LAJPAT NAGAR: NEW DELHI

DATED Z| '—}/39%

. S~ 566
Yoy 2

Sh. Arun Mishra, \ /\/\ P},' o

Member Secretary of GPCC _— AA\A

AT

6th floor, C wing, Delhi Secretariat,
| P Estaté, Delhi-110002.

Email- msdpcc@nic.in

Contact- 23860389, 23392306

NO. DJB/EE(S) 111202021 R 54— 42

Subject:- Request for calculation of “Polluters Pay” for the illegal operation of
bottling plant in-Bhogal area.

In compliance of NGT orders OA No0.706/2019 of Sh. Naresh Chopra v/s
GNCT of Delhi. Please find enclosed list of illegal bore well sealed by the team of
DM (South-East) which were replied in the hon'ble Court on 04.12.2019 for its
compliance. The hon'ble further desired the action taken on account of polluters pay.

It is therefore, request to kindly work out compensation under polluter to pay
for these illegal units which were running since long back with 5 HP motor at the

earliest please.

Encl: 1. Copy of the NGT Court order 706/2019.
2. List of polluters.

(S.Ghulam Sajjad)
EXECUTIVEE ENGINEER (S) II

Copy to

DM (South-East) for kind information
CE (South) for kind information,
Director (Revenue) for kind information
SE (South) for kind information

ZE-I to pursue

ZRO(S)II Lajpat Nagar to pursue
. EXECUTI %NG!NEER (S) 1l

lC_ ~

DO A WN

it
L= ’ — T

| —
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Neneld Annerure T
5 Hng 2/,

i I'FF//’ !
i )
: B REMINDER-I
g DELHI JAL BOARD: GOVT. OF NCT OF DELHI
T OFFICE OF THE EXECUTIVE ENGINEER (SouTH-II)
i

JAL SADAN: [AJPAT NAGAR: NEW DELHI -110024

DATED 18.8.2020
NO, F-3/DJB/EE(S-II)/2020-2l/H{ oy

Sh.Arun Mishra
Member Secretary of DPCC

6" floor , C-Wing , Delhi Seretariat
I.P.Estate, Delhi-110002

Emai!-msdpcc@LiC_J_n
Contact-23860389,23392306

Subject : Request for calculation of “Pofluters. Pay” for the illegal operation of
bottling plant in Bhogal area.

In continuation to this office letter No.1254 dated 2.7.2020 of NGT orders OA No.
706/2019 of Sh.Naresh Chopra V/s GNCT of Delhi. Please find enclosed list of illegal
bore well sealed by the team of DM (South-East) which were submitted in the Hon’ble
Court on 4.12.2019 in compliance of its order. The Hon'ble NGT further desired for
the action to be taken on account of “Polluters Pay” compensation.

It is therefbre, request to kindly work out compensation under polluter to pay for

theses illegal units which were running since long back with 5 HP motor at the earljest
please,

Encl:-
1. Copy of the NGT Court order 706/20109.
2. List of polluters
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: Anneaure-1X

DELH!I JAL BOARD: GOVT. OF N.C.T. OF DELHI

/7

{ (l ?=§- ) OFFICE OF THE SUPRINTENDING ENGINEER (SOUTH)
i —_— ROOM NO.101, JAL SADAN LAJPAT NAGAR, NEW DELHI-24
q R Email : sesouthdjb@gmail.com Ph-011-29810956

Delhi Jal Board

No. DJB/SE(South)/2020/ Dated: 16.09.2020

Sh. Arun Mishra,

Member Secretary of DPCC
6" Floor, C- Wing, Delhi Secy.
|.P. Estate, Delhi-110002.

Email- msdpcc@nic.in

Contact- 23860389,23392306

Subject:- IN the matter of Sh. Naresh Chopra Vis Govt. NCT of Delhi O.A.
No.706/2019 before the National Green Tribunal Principal Bench

New Delhi.

R/Sir,

Itis to bring to your kind notice that above mentioned case is being heard by
the hon’ble NGT. Please find enclosed a list of illegal borewell which were sealed
under the direction of DM(South East)(copy enclosed as annexure-l). Now the
hon’ble Court directed to invoke “polluter pays” principal and recover Environment
Compensation from the violaters of the law after giving opportunity of being heard
as per scale of compensation laid down by the CPCB on the subject.

In this regard, two letters were issue by the office of EE(South)-II vide letter
No. DJB/EE(S)-11/2020-21/1254-60 dated 02.07.2020 and Reminder-I vide letter
No.F-3DJB/EE(S)-11/2020-21/1455 dated 18.08.2020 (copy enclosed). But no
response has been received from your kind office (annexure-lI).

In this regard, it is also pertinent to mentioned that department of
Environment of Forest has circulated Standard Operating Procedure (SOP) for
proper regulation of extraction of ground water, closer and prohibition of illegal
activities relating to issue of borewell / tubewel| in NCT of Delhi. As per SOP the

procedure for levy of Environment Compensation (EC) the clause no. 7 & 8 are

relevant. Which are as follows(annexure-I11):
Clause.7 The Deputy Commissioner who is the chairperson of the Advisory
committee will forward the details of illegal borewells to the DPCC

%
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for levying Environment Compensation (EC) for illegal extraction of

1 Ground Water.

o Clause.8 The DPCC will assess Environment Compensation (EC) as per the
\) methodology devised by CPCB in its report dated 26.06.2019.
After assessment of the EC, demand will be raised and in case of
4 non-recovery, SDM to recover EC as arrears of land revenue.

i In view of above, it is requested to kindly work out the EC and issue notice
: to the violaters with due intimation to the DM(South East) as well as this office in
; compliance to SOP framed by the Department of Environment of Forest please.

g The next date of hearing for this case is 21.09.2020.
{

Encl: Standard Operating Procedure (SOP) dated 10.07.2020.

\
NARENDER KUMAR)
SE(SOUTH)

(

N d
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NGT Matter :

By Speed Post

 DELITPOLLUTION CONTROL COMMITTEL
GOVERNMENT OF NCT OF DELHI
4" ang 5™ Iloor, ISBT Building, Kashmere Gate, Delhi-110006

visit us at : hitp://d )(-_'g'_,gg!_!_‘li‘fpv/t;qiq.in 3 ~
/37~ 3§ Dated: Y7o [20

Subjeet: Show Cause Nofice in compliance of orders of Hon’hle National Green Tribunal (NGT) in OA
No. 25/2019-reg.

Whereas, Hon’ble National Green Tribunal in OA.No. 706/2019 ertitled “Sh. Naresh Chopra Vs Govt. of

NCT of Delhi” directed to invoke “Polluters Pays” principal and recver Environmental Compensation from

the violators of the Jaw.

Tribunal vide its orders dated 15.01.2019, 30.05.2019, 30.10.2019 and

And whereas, Hon’ble National Green
regarding remedial

19.11.2019 in 0OA No. 25/2019 titled as, “Abdul Farukh Vs Govt, of NCT of Delhi”

action against illegal extraction of ground water by installing unauthorized tube-wells has issued number of
directions to Delhi Pollution Control Committee (DPCC), Delhi Jal Board and Revenue Department for

compliance.,

(South)-1I vide letter no. DIB/SE(South)/2020/ dated 16.09.2020

And wheieas, letters from the office of EE
ay” for illggal units which were found engaged in

were received for workout compensation under “Polluters I
the business of packaging of water for commercial purpose,

37, Sarai Kale Khan, Behind G.B.S.S School, Sarai Kale Khan, New

And whereas, you Sh. Hembir,
on of groundwater without permission from the

Dclhi~11001.‘_5 were reported engaged in illegal extracti
‘Competent Authority.

-And whereas, in view of Hon’ble NGT directions/orders and in view of the non-compliance of the statutory
requirements, DPCC keeping in view the “Polluter Pays Principlc” has decided to levy Environmental
- Compensation (EC) on the addressee for causing damage (o the environment by illegal extraction of ground

water.
And whereas, in coxﬁpliance of stipulated guidclines of CPCB and in view of_aforesaid orders of Hon'ble
National Green Tribunal, it has now been decided to levy an interim: Environmental Compensation (EC) of
Rs. 2,00,000/- (Two Lakh only) on the addressee on account of extraction of ground water illegally with out
" permission from thé'Cbmpetem‘Audlon'ty. ' : g i
B}; way of this notice, th(, 'addressee is hereby called upon to sh_ow cause, astowhy the above said
Environmental Compensation should not be imposed. The reply, if any, should reach to this office within 15

days from the date of issuc of this notice. In case of failure, it will be presimed that the addressee has
nothing to say in this regard and the aforementioned EC will be impesed without any further reference. 7

o ";_i ,m's s beidg ‘issu‘c‘d 'a$'per (he approval of the Compegélj;,Authqrily‘iryilir)‘I';Cé."f:.‘:'

Sh.Hémbir, 37, Sar:‘airkn'vlchKllim, ‘ i
Behind G.B.S.S School, Sarai Kale Khan, . -
New Delhi-110013 ¢ ‘ il

Copy to: Master File
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NGT Matter
' By Speed Post

| DELHI POLLUTION CONTROL COMMITTEE o
— GOVERNMENT OF NCT OF DELII ;
e h ’
ATl 4 @ 4" and 8™ Ploor, ISBT Building, Kashuere Gate, Delhi-110006 I
.1 » ~ Visitus at: hitp/Adpecdelhigos toicin B
F. No. DPCC/CMC-I/0A-25-2019/2020/ WA - Dated: ([~1[2e

Subject: Show Cause Notice in compliance of orders of Hon'ble National Green Tribunal (NGT) in OA
No, 282010 reg.

Whereas, Hon'Me National Green Tribunal in OANo. 70672019 entitled “Sh. Naresh Chopra Vs Govi. of
NCT of Dethi™ directed to invoke “Polluters Pays™ principal and recover Environmental Compensation from
the violators of the law,

And whereas, Hon'ble National Green Tribunal vide its orders dated 1501.2019, 30.05.2019, 20,10 201 9 and
19.11.2019 in OA No. 252019 titled as, *Abdul Farukh Vs Gowvt. of NCT of Delhi” regarding remedial
action against illegal extraction of ground water by installing unauthorized tube-wells has issued n umber of
directions to Delhi Pollution Control Committee (DPCC), Delhi Jal Board and Revenue Depariment for

compliance.

And wheress, letters from the office of EE (South)-II vide letter no. DIB/SE(South)2020/ dated 16.09.2020
were received for workout compensation under “Polluters Pay™ for illegal units which were found engaged in
the business of packaging of water for commercial purpose.

And whereas, you M/s The K.S Drycleaner & Water Supplier Shop No. 24 (F/side), Krishna Market,
Lajpat Nagar-1, New Delhi-110024 were reported engaged in illegal extraction of groundwater without

permission from the Competent Authority.

And whereas, in view of Hon'ble NGT directions‘orders and in view of the non-compliance of the starutory

requirements, DPCC keeping in view the “Polluter Pays Principle” has decided to levy Environmental

Compensation (EC) on the addressee for causing damage to the environment by illegal extracticn of ground

waler.
And whereas. in compliance of stipulated guidelines of CPCB and in view of aforesaid orders of Hon'ble

Nationa! Green Tribunal, it has now been decided to levy an interim Environmental Compensation (EC) of
Rs. 2,00,000/- (Two Lakh only) on the addressee on account of extraction of ground water illegally with out

permission from the Competent Authority.

By way of this notice, the addressee is hereby called upon to show cause, as to why the above said
Environmentzl Compensation should not be imposed. The reply, if 2ny, should reach to this office within 15
days from the date of issue of this notice. In case of failure, it will be presumed that the addressee has
nothing to say in this regard and the aforementioned EC will be imposed without any further reference.

This is being issued as per the approval of the Competent Authority in DPCC,

AUs The K.S Drycleaner & Water Supplier,
Shop No. 24 (FIside), Krishna Market,
Lajpat Nagar-I, New Delli-110024

Copy to: Master File

Anrerpuse VT
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D NGT Matter
BB ISH R el o o . DBySpeed Post
DELHI POLLUTION CONTROL COMMITTEL
; o e GOVERNMENT OF NCT OF DELHI
i \qz’ 4" and 5" Floor, 1ISBT Building, Kashmere Gate, Delhi-110006
ji visit us at @ hitp: Hdpee.delhigovt.nie,in
N F No. DPCC/CMC-1/OA-25-2019/2020/ WET -5 2 Dated: H\a’{[fﬂw

Subject: Show Cause Notice in complinnce of orders of Honhle National Green ‘Tribunal (NGT) in OA
No. 25/2019-1eg,

2D

Whereas, Hon'ble National Green ‘Tribunal in OA.No. 706/2019 entitled “Sh. Naresh Chopra Vs Govt. of
\(8s N . % vy R Y . m " . N . . ‘

NC1 o_l Delhi™ divected to invoke “Polluters Pays™ principal and tecover Environmental Compensation from

the violators of the law.

A a s s o

And whereas, Hon'ble National Green Tribunal vide its orders dated 15.01.2019, 30.05.2019, 30.10.2019 and
19.11.2019 in OA No. 25/2019 titled as, “Abdul Farukh Vs Govt. of NCT of Delhi” regarding remedial
action against illegal extraction of ground water by installing unauthorized tube-wells has issued number of
3 H directions 10 Delhi Pollution Coutrol Committee (DPCC), Delhi Jal Board and Revenue Department for
N ~ compliance.

And \vhereas letters from the office of EE (South)-II vide letter no. DJB/SE(South)/2020/ dated 16.09.2020
\wcre received for workout compensation under “Polluters Pay” for illegal units which were found engaged in
the“}:psu;gss of packaging of water for commercial purpose.

~And whereas, you Sh. Amit Jain C/o, Pear] Drops 91, Bhogal Lane, New Delhi-110014 were reported
e‘ngage_d‘ ix} illegal extraction of groundwater without permission from the Competent Authority.

_And whereas, in view of Hon’ble NGT directions/orders and in view of the non-compliance of the statutory
\-requlrements DPCC keeping in view the “Polluter Pays Principle” has decided to levy Environmental
¥ Compensanon (EC) on the addressee ior causmg damage to the environment by illegal extraction of p:round

: water.. =

~ And 'ul"aerea,é in cbrﬁbli:mce of stipulnféd guidelines of CPCB and in view of aforesaid orders of Hon'ble
National Green Tribunal, it has now been decided to levy an interim Environmental Compensation (EC) of
Rs. 2,00,000/- (Two Lakh only) on the addressce on account of extraction of ground water illegally with out

pemnssnon from the Compclent Authority.

By way of this notice, thc addressce is hereby called upon to show cause, as to why the above said

‘Environmental Compensauon ‘should not be lmposed The reply, if any, should reach to this office within 135
~_days from the date of issue. ‘of this notice. In case of failure, it will be presumed that the addressee has

nothing to say in this rez,ard and the af‘o:emcnuoned EC will be lmposed without ‘my further reference.

! This is being issucd as pcr the approval of the Competent Amhonty inDPTC.

Sh. Amit Jain Cfo, Pearl Drops 91,
Bhogal Lane, New Delhi-110014

Copy to: Master File

Scanned with CamScanner

Scanned with CamScanner -




Annaews -V

NGT Matter
® Dby Speed Post

DELII POLLUTION CONTROL COMMITTEE
s v DOGT GOVERNMENT OF NCT OF DELIN
wWny 4" and 5" Floor, 1SBY Building, Knshmere Gate, Delhi-110006
o visitus e hupedpec.delhigos t.nic.in i EA
F. No. DPCC/CMC-11/0A-25-2019/2020/ |53 - 5\ Dated: [ ([ 20

Subject: Show Cause Notice in compliance of orders of Hon'ble Nationn! Green Tribunal (NGT)in OA
No, 2572019-veg.

Whereas, Hon'ble National Green Tribunal in OA.No. 706/2019 entitled “Sh, Naresh Chopra Vs Govt, of
NCT of Delhi™ directed to invoke “Polluters Pays” principal and recover Environmental Compensation from
the violators of the law,

And whereas, Hon'ble National Green Tribunal vide its orders dated 15.01.2019, 30.05.2019, 30.10.2019 and
19.11.2019 in OA No. 25/2019 titled as, “Abdul Farukh Vs Govt. of NCT of Delhi* regarding remedial
action against illegal extraction of ground water by installing unauthorized tube=wells has issued number of
directions 10 Delhi Pollution Control Committee (DPCC), Delhi Jal Board and Revenue Department for
compliance,

And whereas, letters from the office of EE (South)-II vide letter no. DIB/SE(South)/2020/ dated 16.09,2020
were received for workout compensation under “Polluters Pay” for illegal units which were found engaged in
the business of packaging of water for commercial purpose.

And whereas, you Sh. Vardhman Jain C/o M/s Hemchand & Sons (water suppliers), 21, Bhogal Lane,
New Delhi-110014 were reported engaged in illegal extraction of groundwater without permission from the
Competent Authority.

And whereas, in view of Hon’ble NGT directions/orders and in view of the non-compliance of the statutory
requirements, DPCC keeping in view the “Polluter Pays Principle” has decided to levy Environmental
Compensation (EC) on the addressee for causing damage to the environment by illegal extraction of ground
water.

And whereas, in compliance of stipulaled guidelines of Cl’CB‘ and in view of aforesaid orders ot Hon'ble
National Green Tribunal, it has now been decided to levy an interim Environmental Compensation (EC) of
Rs. 2,00,000/- (Two Lakh only) on the addressee on account of extraction of ground water illegally with out
permission from the Competent Authority. .

By way of this notice, the addressee is hereby called upon to show cuuse, ns 1o why the above said
Environmental Compensation should not be imposed. The reply, if any, should reach to this office within 15
days from the date of issuc of this notice. In case of fuilure, it will be presumed that the addeessee has
nothing to say in this regard and the aforementioned EC will be imposed without any further reference, B

This is being issued as per the approval of the Competent Authority in DPCC,

4

~< Inchaype, CMCH

Sh. Vardhman Jain C/o M/s Hemchand & Sons (water suppliers), -
91, Bhogal Laune, New Delhi-110014 ’
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Anresuze 1K

o NGT Matter
By Speed Post
e DELII POLLUTION CONTROL COMMITTEE
TR GOVERNMENT OF NCT OF DELII
@ 4" anag 5" Floor, ISBT Building, Kashmere Gate, Delhi-110006
visit us at I|tlp://dpl'r.(h-llliuuvl.nl'c._in i
“F.No. DPCC/ICMC-TI/OA-25-201972020/ 0\ 5§ - 4 { Dated: |17 2o

Subject: Show Cause Notice in complinnee of orders of Hon'ble National Green Tribunal (NGT)in OA
No, 25/2019-r¢p.

Whereas, Hon'ble National Green Tribunal in OA.No, 706/2019 entitled “Sh. Naresh Chopra Vs Govt. of
NCT of Delhi™ directed to invoke “Polluters Pays™ principal and recover Environmental Compensation from

the violators of the law.

And whereas, Hon'ble National Green Tribunal vide its orders dated 15.01,20] 9,30.05,2019, 30.10.2019 and
19.11.2019 in OA No. 25/2019 titled as, “Abdul Farukh Vs Govt. of NCT of Delhi” regarding remedial
action against illegal extraction of ground water by installing unauthorized tube-wells has issued number of
directions to Delhi Pollution Control Committee (DPCC), Delhi Jal Board and Revenue Department for

compliance.

And whereas, letters ﬁ'omf the office of EE (South)-II vide letter no. DIB/SE(South)/2020/ dated 16.09.2020

~ were received for workout compensation under “Polluters Pay” for illegal units which were found engaged in

" the business of packaging of water for commercial purpose.

. And whereas, you M/s The Consumer Plant No. 186, Sarai Kale Khan, Behind Night Shelter (DUSIB)

- New Delhi-110013 were reported engaged in illegal extraction of groundwater without permission from the
- Competent Authority.

i - And \Q&heréus, in view of Hoﬁfble NGT dfrections/qrdcrs and in view of the non-compliance of the statutory

' . requirements, DPCC keeping in view the “Polluter Pays Principle” has decided to levy Environmental

- Compensation (EC) on the addressee for causing damage to the environment by illegal extraction of ground
water. el

And whereas, in compliance of stipulated guidelines of CPCB and in view of aforesaid orders of Hon'ble

National Green Tribunal, it has now been decided to levy an interim Environmental Compensation (EC) of
Rs. 2,00,000/- (Two Lakh only) on the addressee on account of extraction of ground water illegally with out

_ permission from the Competent Authority. =~ _ )

By way of this notice, the addressee is hereby called upon to show cause, as to why the above said
Environmental Compensation shduidrno:t be imposed. The reply, if any, should reach to this office w ithin 15
days from the date of issue of this notice. In case of failure, it will be presumed that the addressee has
nothing to say in this regard and the aforementioned EC will be imposed without any further reference.

This is being issued as per the approval of the Competent Authority in DPCC.,

/‘.

M/s The Consumer Plant No. 186, -~ “
Saral Kale Khan, Behind Night Shelter (DUSIB),
New Delhi-110013 :
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Annenure

DELHIJAL BOARD Govt of NCT of Delhi
OFFICE OF THE (X, ENGINEER (SOUTH)-1l
JAL SADAN: LAIPAT NAGAR: NEW DFLHI-110024

No. DJB/EE(S)-11/2019/ Date: 04.12.19

Subject: - Action taken report against lllepal Botling plants in Bhogal & Adjecent arca as per direction of NGT Pricinpal banch
order dated, 16.09.2019, New Delhi

Refernce arginal application no, 106/2019
Naresh Chapra vs Govt Of NCT Delhi

RB" K.No. ‘—k—';nu\ of Consumer & Address Cat, Nature of Status of W.C Remarks Jurisdiction od D.i Action taken
trade
1 7815831000 Sh. Hembir 37, Saral Kale Khan, |C-n illegal Colling  [Water Unauthorized /lllegal  [0.m (South-East) The said bore/ Bottling Plant has
Behind 6.8.55 School, Saral Kale [Commrcial plant connection Boring exist at site Amar Colony been Sealed by SDM, Defence
Khan, N.O Disconnected on Colany.
06.02.19 vide
DCO No.35317
2 NawT ““L‘ls Drycleaner & Wnlcr—‘*m illegal Bottling |No water Uneuthorized / tllegal — |D.M (South-East) The said bore/ Battling Plant has
Supplict Shop No. 24 (i fside) plant connection Exist |Boring exist at site Amar Colony been Sealed by SDM, Defence
Krishina MKLL Lajpat Ngr-l, N.D Calany
3 1188431000 Sh. Amit Jain C/o. Pearl Drops 91, |C-1l illegal Bottling |Water Unauthorized / lllegal  [D.M (South-East) The said bore/ Bottling Plant has.
Bhogal Lane, N.D 5 . Commercial lolgnt connection exist. [Boring exist at sito Amar Colony. becn Sealed by SDM Deience - |.
Y on 06.02.19 Colony.
i | 6298431000 Sh. Vardhman ain C/o, M/s: Hem (] illegal Bottling |Water Unauthorized / legal — [D.M (South-East) The saia bore/ Battling Plant has
Chand & Sons {water Suppliers) | JCommercial . plant. "4 connection exist {Borlng exist at sita "~ Amar Clony™ -~ been Sealed by SDVI, Befenca
91, Bhogal Lane, N.D EaCH e TRE on UG.DJ.!? e . Colany.
5 Na. W.C The Consumer Plant No, 1 86, NIL « |illegal Bottling |Unauthorized Unauthorized /1llegal  |D.m (South-East) The said bare/ Plant/ Bortling
Saral Kale Khan Behind Night : E!gnl:_“ : Boring exist at site - - Amar Colony _Plant_ has been Saajed by SOM, L
. 7T [shelter (pUsiBy T T T T B i 5t bt ok _ Defence Colany, .
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